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Appetlant se per address in talile belew
Responidest as per addicss in 1able elow
Final Crrder Mo, §1/AS7 0270,/2816-C LD dated 01/06/2070
[ am directed to transmit herewith a certified capy b order passed by the Teibunal vnces sectmm A1) o e
Finance Act, 1994 eclating (o Seevice Tax Act, 1994,
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<t Replstrar
Application Appreal Name and Address of Appellant
g[Sy TRa26:201 G SES2S52401 5 Commissioner of

CUSTOMSPREVENTIVE)-Lucksw
1BALL MO 5TH FLOOR,
KENDRIY A BHAWAR. SECTOR,
ALICTAMLLUCHENOW,
UTTAR PRADESH

“Name and Address of

Respondent

? IHNESH CHANIDRA AGARWAL
S00 LATE MURLT BEHARE LAL
AGRAWAL R0 MUKUT COMPLEX,
REEEARGANELFAIZABAL,
UTTAR PRADDESRE
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT Ne. I
ST/Misc/70226/2016
APPEAL No.5T/52582/15{DB)

(Arising ot of Order-in-Appeal No. TH-T08TAPPL-LK QALK /2013
dated 04/03/2015 passed by Commissioner of Conteal Excise & Customs
(Appeals), Lucknow)

For approval and sipnaiue:

Hon ble Mr, Anil Choudhary, Member (Hudicial)
and
Hon’bie Mr. Anil G, Shakkarwar, Member (Technical)

. |Whether Press Reporter may be aliowed to see | No N
| the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

the CESTAT {Procedure} Rules, 1982 for
; publication in any guthoritative reporl or not?

5 \Whether their Lordships wish to see the fair copy | Seen

of the order?

3 | Whether “order i to Dbe circulated to the | Yes

Department Authorities?

lllll - . - _1_1 fk’\_i:?\" .

4
Comaissioner of Central Excise, Lucksow Appellant
Vs,
Shri Dinesh Chandra Agarwal & snether Respondent
Anpearange:
Shei DK, Peb, Assistunt Commissioner (AR} for Appeliant
Nane {or Respondent

Hoa' e Mr. Anil Choudhary, Member (Judicial)
Hon'ble Mr, Anil G. Shakkarwar, Member (Technicat)
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Bute of Hearing : QL6201 6
Date of Decision G1A06:/2016

Finod  ORDER NG,.fi’..ﬁﬂ-.’iﬁ?.}.if-‘?ﬁ&;..... |

Per: Anil Choudhary

Heard the Jeamed AR, Appeal is disposed of as

withdrawn  under the Iitigation  policy, as praved in

Miscellaneous Application No, ST/Misc/70226/16, without

entering into merits. M.A. stands dispesed of,

{Bictated in Court

Ea ot o e
(Anil G. Shakkarwar) {Anil Choudhary)
Member (Technical) - Member (Judicial)
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